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IN THE CENTRAL ADMINISTRATIVE IRII3UNAL 

HYDERABAD BENCH : AT HYDEFABAD 

Dt. o f Decision : 2.6.94. O.A. 653/91. 

K. Eswarudu 

Vs 

Union of India represented by: 

1. The Secretary to Government 
Ministry of Defence. 
New Delhi. 

2.'  The Engineer-ifl-Ch"ief, 
Army Head QuarterS,' 
New Oelhi. 

3., The Chief Engineer, 
SouthernO Command, 
Pune- 

. Applicant 

4. The Chief Engineer ($, 
F & D. Secunderabad. .. Respondents. 

counself or the applicant : 2g. K.S.R.Anjaneyulu 

Counsel for the Respondents: Thr. .N.V.Ramana, Addi. CGC. 

CORAM 

THE 	'a iz SHRI T • Q-IANDRASEICikRA REDDY : MEER (JUD L.) 

THE HONIBLE SUR I R • RJCJARMAN : MEMBER (ADMN.) 



O.A.No.653/91 	 Dt• of decision 2-6-1994. 

ORDER 

(As per the Hon'ble Sri T. Chandrasekhar Reddy, Member (j) ) 

This is an application riled U/s 19 of the A.T.Act 

to direct the respondents to consider the applicant for 

promotion against the S.C. point to the post of Superin-

tendent E/E1 Gr.I from the date his immediate junior was 

promoted in the year 1973 with all consequential benefits, 

and to pass such other orders as it deem fit and proper in 

the circumstances of the case. 

Counter is filed by the respondents opposing this 

O.A. We have heard today Sri K.S.R.Anjaneyulu, counsel for 

the applicant, and the standing counsel for the respondents. 

Admittedly the grievance of the a!icant relates to the 
cc' — t9  

year 1973. 	 relates to the year prior to 2-11-82, 

I rbwc-AJ 
this does not have jurisdiction to go into the merits of 

the case and decide the matter. In view of this position 

we are not inclined to decide this O.A. on merits for wait• 

of jurisdiction. 

But, neverthless, the applicant had submitted a 
y-p 

representation for t4c-esee-1 of jJe grievance to the competent 

authority on 7-11-90. Earlier to this also see represents- 
'A  

tions appear-to have made, and some orders appeara4 to 
It 

have passed. The aplicant had been specifically •i-n-?-eeffie& 
It 

informed as per the proceedings dt. 26.3.91 that his repre- 

sentation was being forwarded to Engineer-in-Chief Head-
A 

quarters, New Delhi for favour of further action in the 

matter. We are informed today that the representation of 

. .3 
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the applicant dt. 7-11-90 is not yet decided and final 

orders are not passed. So, in view of this position, we 

direct the respondents to pass appropriateorder3 in accordance 

with law on the representation of the applicant dt. 7-11-90, 

if no orders had yet been passed on the said representation. 

The Q.A. is disposed of accordingly. No costs. 

( R. Rangarajan) 
Member (A) 

-y Ci. Chandra 
Member () 

L.eputy Registrar( 

kmv 
To 

The Secretary to Govt., 
Union of India, Ministry of Defence, 
Newtlhj. 

The Engineer-in-Chief, 
Army Head Quarters, NGW Delhi. 

The Chiet Engineer, Southern Commandi 
Purie. 	— 

The Chiet Engjneer(P) R&D, Secunderas 

One copy to Mr.K.S.R.Anjaneyulu, Advc 

One copy to Mr.N.v.Rajnana, Addl.Lt.isc. 

One copy to Library, CAT.Hyd. 

One spare copy. 
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TNPED BY CCiARED BY 

Ci-JECHED B APP ROVED BY 

IN THE CENTRAL Aa.LINISTRATIvE TRDUNAL 
I-IYiDERABAD BENCH AT HYDERcEAD. 

THE NON' BLE MR.JUST ICE V .NEELADRI RAO 

) VICE CHAIRMAN 

TEE NDN'ELE iiR.A.B/G RTHI : MENBER(A) 

An. 
I 

THE RON' BLE NR.T.CH7,NDRASEIu3R REDDI 
l3Ep(jUDL) 

jND 

TEE NON' BLE MR. R.RANGARAJj : MEMEER(A) 

Dated; 	-1994. 

OJ1LXMENT; 

ri / 
O.AN0'. 5-3 
2nrhrrNSr 

Adnit4ed and Interim tireotions 
Issue1. 

Allie 

Disposed of with directions 

Dismis ed. 

Dismis ed aswithdrawn 

Dismis edfor default. 

Reject Ordeted. 

No order as to costs. 




